243 Q.0.P, against
the Juganter

(Mr. Speaker]
in its 1ssues dated the 30th July and
16th November, 1974, respectively, the
newspaper deliberately suppressed the
name of Shn Jyotirmoy Bosu.

The matter was taken up with the
Editor of the Jugantar. The Editor
has, m lus letter dated the 12th Dec-
ember, 1974 stated wnter alia as
follows: —

Quote

“It 15 not possible for a news-
paper to publish the full proceed-
ings 1n regard to any matter and the
editor 35 obhiged to reduce the re-
port and publish a summary there-
of. In the summaries of the pro-
cedings of the 15th November, 1974
and 29th July, 1974, as publshed,
it appears the name of Shn
Jyotirmoy Bosu, MP was omitted
among the members who had
spoken on the motion It 1s not
eorrect to say that the name of Shu
Posu was deliberately omutted or
that the Jugantar is in the habit of
suppressing the name of Shn
Bosu.h

“¥From the proceedings it appears
that there were also other speakers
who spoke on the question whose
names could not be included in the
report.

“We want to make 1t clear that
there was no intentional or delhibe-
rate omission of the name of Shn
Bosu. We respectfully submit that
there has been no breach of prnivi-
lege. We, however, express our deep
regret and tender our sincerest apo-
logy for the omission which may
have caused some pain to the Hon
Member and which we had no inten-
4ion to cause.”

In view of the above, the matter is
treated as closed.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I was the mover of the
Motiom and they had omitted my name
deliberately. However, 1 accept their
:olym. No turther gction is neces-

Al
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MR. SPEAKER: Now, may I tell
you another thing. I have received a
no-confidence motion and also Ad-
journment Motions, Adjournment Mo-
tions have been given notice of by
many hon members, Shri Madhu
Limaye, Shr1 Vajpayee, Shri Jyotirmoy
Bosu, and so on the failure of the
Government to accede to the unamm-
ous Opposition demand for a Parlia-
mentary probe into the Pondicherry
case on the basis of the new evidence
unearthed by the Opposition represen-
tatives after the perusal of the CBI
report and other documents which
conclusively establish the involvement
of the former Minister of Foreign
Trade, Shr1 L N Mishra, in the whole
affair And similas 1s the other one .

ot v fagrdt wovdit (snferav):
wsay WERE, W o9 |fvErew
®Y gaa X 4% § (% ag qraer g 95
gy ¢, AfEw w0 ) wearg @
® ¥ AEY

TR wE
AW )

sk A-wrfresa

SHRI JYOTIRMOY BOSU (Diamong
Harbour) I am not pressing mine.

MR. SPEAKER. It can be either a
no-confiderce motion or an Adjourn-
ment Motion

Mr. Morarji Desai.

SHRI MORARJ! DESAI (Surat):
After we saw you last evening, we saw
the Prime Minister and gave her a
Memorandum about what conclusions
we have come to on a perusa] of the
papers supphed to ug so far, and we
have pleaded with her that a clear
prima facie case of ministerial involve-
ment has been made out in these
papers winch makes it very necessary
to have a further probe for any final
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aciion that requires to be taken. While
accepting her offer, I had made it very
clear that we reserved our right of
asking for a further probe and action
if a perusal of the papers required us
to do so. It is not possible for ug to
mention in the House several things
which are in these papers because we
have agreed not to do so, and it is
also proper that we should not do it.
But it is very vital and essential for
the House as well as for the Govern-
ment and even for you, Sir ..

AN HON. MEMBER: For the coun.
try as a whole.

SHRI MORARJI DESAI: Of course,
the country is represented by this
House. It is very essential that this
should be probed completely as a
prima facte case has been made out in
our view beyond any doubt so far and
a further probe 1s necessary to make it
final. This can be done only by a
Parliamentarv Committee as we had
asked for and that is what we p'eaded
with the Prime Minister o agree to.

It was then said that some time 1s
required tn consider it. Several hours
have gone by since then and I should
not consider it difficult for the capacity
of the Government to come to a con-
clusion within these few hours on this
question which, I hope, will be to
agree to ow request and no. other-
wise.

I do not know if they want further
time. But if they want it, we can
have it tomorrow. The session can be
extended or we can have a secret ses-
sion tomorrow or on Monday if it is
necessary. That slso can be considered
by the Prime Minister, and that is
why I would appeal to her to accept
this very reasonable and legitimate
demang of the combined opposition in
a matter which ig very vital to the
honour of this House, also to the hon-
our of the Government and to the head
of the Government also, if I may be
permitted to mention it.
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May I, therefore, request her and
also request you fo see that this de-
mand of ‘he opposition is granted.

ot ww fomd  (ater) @ W
areaT STgY @ [ oA waY o oY
Waiw T &

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): The leaders of some of
the Opposition Parties met the Prime
Minister, as stuted just now, and some
of her colleazues last night. They re-
peated their demand %hat a Parliamen.
tary Committec be appointed to go
into the question of the grant of licen-
ces to “he Pondicherry firms. The op-
position Leaders a'so gave a written
memorandum to the Prime Mimnister.
It 1s u detziled memorandum and re-
fers to a number of documents and
statemen’s The memorandum re-
quires a close study. The House wiil
appreciate that such a task will neces-
sarily requir¢ some time.

SOME HON. MEMBERS rose.

MR. SPFAKER: This is a motion
by Shri Indrant Gupta.

Shri Indrajit Gupta

SHRI INDRAJIT GUPTA (Alipore):
In *his matter T wish to make it clear
at the outset that our Party had not
authorised Shri Morarji Desai to speak
on our behalf . . (Interruptions),

SHRI MADHU LIMAYE: We do not
consider ycu %o be in the Opposition.
He did not make any reference to
the allies of the Congress Party ....
(Interruptions).

MR. SPEAKER: Order, please.

SHRI SHYAMNANDAN MISHRJ\
(Begusara1): Has Mr. Morarii Desal
ever expected that he would represent
you?
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AN HON. MEMBER: It is a com-
bined opposition.

SHRI SHYAMNANDAN MISHRA:
We do not consider them to be in the
opposition.

SHRI INDRAJIT GUPTA: Our
Party has been taking a consistent
stand from the very outset, and long
before Shri Morarji Desai took it upon
himself to come from the back row “o
the front row. We have been taking
the stand that g Parliamentary Com-
mittee should be set up to go into this
matter. ...

SHRI SHYAMNANDAN MISHRA:
Then it is a combined demand.

SHRI PILOO MODY (Godhra):
Then he is only being petty-minded..
(Inerruptions).

SHRI INDRAJIT GUPTA: Have
you finished? May I proceed?

SHRI PILOO MODY: By all means.

SHRI INDRAJIT GUPTA: As far
as we understood it, it was in order
to make such a Parliamentary Com-
mittee’s work, if it is appointed, usefu]
and purposeful* that we have been
demanding that these pavers, CBI re-
port and documents connected there-
with, should be made available to the
House.

That was the purvose. And we had
said it on the flncy of the House re-
peatedly that if the House is to come
to a correct judgment—a final juag-
ment—in this matter, it can only do
so if it is assisted by the Government
in making available the report and the
connected papers, That we consider
essential] for the interim stage hefore
the setting up of a Parliamentary
Committee. 1t seems, so far, we are
on a certain common ground on this
side. Now, after a lot of arguments,
debate and so ¢n and after two or
three weeks have passed, the Govern-
ment agreed, in a certain modified
form, to the demand of the Opposition
Parties. They could have agreed much
earlier—I regret to say that they did
not agree earlier,

DECEMBER 20, 1974

Re. Import Licence 248
case

SHRI PILOO MOGDY: Ang with

greater grace.

SHRI INDRAJIT GUPTA: Anyway
they agreed on certain coaditions that
those papers would be showzn to the
Opposition  Parties, to their leaders
or to any Member who is authorised
by their leaders,

Now, Sir, that work of perusal of
those documents, as far as I know, is
still going on; it will be completed
within a day or two J am informed
by Mr, Bhogenira Jha whc is repre-
senting our party in the work of this
perusal that .ome one Member—-I for-
get the name—now had suggested that
this perusal work should be completed
by Friday or Saturday. Our represen-
tative was agreeable ts that. PBut,
other Members said ‘n>’; they insisted
that time must be given even up to
Monday of the next week. That it-
self is enough to show that even if
anyone particular Member or one or
more particular Members here—I do
not know if they wish to make a
claim—claim that they have completed
the perusal, it still shows that all the
Members or many of the Members
have yet not dcne so ard they have
askeq for time till Monday.

Anyway, now, Sir, whether the
perusal is completed on a particular
day or on gome following day, I wish
to make a submissicn as to what is
the further procsdure and modalities
that will follow from that. Here, as
far as I have understood it, there are
two viewpoints—one is put forward
or, rather, implieq by Government, as
far as I understand it—and the other
is by Shri Morarii Desai and the sub-
mission he just now made,

Ag far as his submission is concern-
ed, I have understood it to mean this,
that already on the basis of whatever
perusa] has been done, some MembersS
feel that a primn-facie case has been
established and, therefore, straight-
away, we should procezd to the consti-
tution of a Parliameatary Commitiee,
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The Government’'s viewpoint, as 1
understand it, is this, They have ad-
vanced the plea of some more time
being required fo study the memoran-
dum which has been given. Here, 1
am not fortunate enough t;, have ceen
the memorandum—1 d2 not know
what it contains. Anyway, it is my
firm belief that Government would
prefer that no Parliamentiany Com-
mittee is set up and that the matter
should be hushed up or conveniently
brushed aside under the carpet and
the matter should end there,

I would not subscribe tc either of
these wviewpoints. Otherwise there
was no point in fighting for so many
weeks to have access to those papers
and documents. If we are not going
to come to a considered viewpoint,
then how are to proceed further in
the matter? On that point I have
made certain proposals which I shall
explain and which are embodiec¢ in
the motion that I have submiited, I
do not agree with the Government’s
viewpoint that the matter should be
dropped here and ended for the s:im-
ple reason that I am quite sure that
what has happened so far has its im-
pact, outside this House, on the
country, on the public. I made this
point  earlier some days ago also.
That is not adequate enough to set at
rest the doubts and suspicious which
have been aroused in the public mind
not only regarling certain individu-
als, other Members of this House or
Minist:'rs of Government but also re-
garding the very sovereignty of this
Parliament itself. I do not think what
has transpired so far is adequate to
allay those susvicions and doubts.
This is not a party affair, I repeat it.
It is a matter in which every side of
the House should be vitally interested
to see that wugly suspicions and
doubts are not allowed to linger in
‘the public mind in the way they have
been created.

Therefore, Sir, the suggestion I am
making is this: That when the work
of this perusal has been completed—
it may be Monday or anv day that iS
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fixed. I have no objection to that—
what is the next step that should he
taken? Our suggastion is that those
hon. Members belonging to wvaricus
parties who have been associated with
this work of perusal should be con-
sulted by the hon. Speaker, who will
sit with them, they willl exchange
views as to what they have found in
that perusal. I believe, Sir, they have
been permitted to keep certain notes,
though not allowed to carry those
notes outside the room. Those notes
are available. They can be compared
and exchanged. Some discussion
should be held with somne purpose and
the purpose of that discussion in my
view should be that those hon. Mem-
bers along with you should formulate
or frame some agreed terms of refe-
rence. Some substanlive pcints must
come out of this perusal. Otherwise
what js the use of perusing? Are we
perusing in the air? Some agreed
terms of reference should be formulat-
ed and those terms of reference will
then be forwardzd to a parliamentary
committee which should be duly
constituted representing various sec-
tions of this IHouse because then we
feel that that Parliamentary Com-
mittee will be able, if I may say so,
to complete the work, which is wvery
necessary, of investigation into the
conduct of concerned persons who
may be either Members of this House
or Ministers of the Government so
that ultimately we ray at last be in~
a position to reach a concidered—and
officers also—and objective final con-
clusion in this matter and then decide
to take whatever action we ccnsider to
be necessary. In this way, I hope, the
Government will consider it also that
it is not a matter of dropping the mat-
ter and declaring it to be closed, I
am totally against that and certainly
when anything has been broughi to
light which can establish the guilt or
misconduct of any person—Dbe a Minis-
ter or a Member or an oflicial—he
should not be spared.

If you go back to the history of the
last 15 years of this House there have
been numerous occasions when pro-
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minent Ministars of the Government
have hag to go-—not on the basis of
enquiry, even not on the basis of
established proof or conclucive evi-
dence—when they happened to be in
the centre of some controversy or 8
type which was considered by even
the thep leader of the ruling psrty to
be not a matter which was healthy or
conducive to carrying on the responsi-
bility which that particular Minister
was entrusted with. 1 am not going
into the merits nf those cases whether
it was done correctly or not. But
they had to go and some of them later
on came back also. Pecause So long
as we function—] do not know how
long it is going to be now as some-
thing is happening in the country—
within the framework of parliament-
ary system then in addition to facts,
evidence and so on which from time
to time may be alleged or estatlish-
ed—there is =also such a thing as
Parliamentary propriety which cannot
perhaps be strictly defined but it is of
the essence of the spirit of Parlia-
mentary Practice. I dare say ia other
countries, in jne couniry whose model
we are fond of quoting, and saving
that we are following them I am sure
their concept of Parliamentary pro-
priety is something different to curs,
I find that in that country, in the
United Kingdom, Ministers them-
selves came forward sometimes to
resign at the slightest tinge or breath
of suspicion against them. I am not
saying that necessarily you must do
the same thing here, pecause we are
of a different culture and of a diffe-
rent tradition, But, T woulg suggest
that whereag on the one side, it will
‘be completely wrong and inrdefensible
of the Government to try hy virtue
of its majority here to get this mat-
ter ended, - closed, dropped once and
for all, at the same time, | would
‘appeal to my {riends on this side,
however agitated they may get when-
- ever 1 get up. ..

SHRI PILOO MODY: - Actually, you
are quite sweet, 3 .

' SHRI INDRAJIT GUPTA:  Thatk

"you that from the position which we -
"have reached now, when certainly we

succeeded after two or three weeks in
getting the Government to’ agree even..
though in a gsomewhat limited and
modified form fo the demand which
we have been making right from the

beginning that we should now come

forward to propose some substantive

procedure, some modalities by which
this matter can be led to a purpose-
ful conclusion and not just because
today happens to be the last day of
Parliament that somsthing must be
said today, last day of Porliament or

last day of the Lok Sabha....] am

not afraid of the spectre, It ig not
that because today hsppens to be the
last day, willy nilly in'a hurry, some-
thing must be .lone just now, straight-
away. If that is one of the appre-
hensions that Mr. Desai has that he
fears that there may not be another
Session. . ...

SHRI MORARJI DFESAI: Not at all. .

SHRI INDRAJIT GUPTA: If there
is such a fear, th2y should dispei it.
The Prime Minister should dispel it.
Sir, I do not want to take much time.
I wil] just read out for the benefit of
the House the Motion that I have sub-~
mitted to you. I feel that it doeg try
to suggest a wosiive way out so that
all sides of the MHouse are satisfied
provided Governmiit does not wish
io evade the issue which is something
much bigger than what we are debat-
ing here. I think they should try to
understand that though it would have
been much better if they had yielded
with good grace to this thing ang uMi-
mately if they had done it two-three
weeks ago,

My Motion reads ag follows:

“The House is of opinion that
after the work of perusal of the
CBI report and connected docu-
ments has been completed the hon.
Speaker, in consultation ‘with - ‘the
Members who have baen assocluted
with the work of - perusal ghoyld
formulate agreed terms of reférence
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for a Parliamentary Commitiee re-
presenting all seclions of the House
to be duly constituted in order to
complete the work of invest:gation
into the conduct of concerned Mem-
bers of the House ard Ministers of
Government 5o that the House may
be enabled to come to a final conclu-
sion in the matter and take neces-
sary action thereon.”

This is my Motion, Sir. I commend
it to the House.

SHR1 JYOTIRMOY BOSU (Diamond
Harbour): Sir, I would hke to meake
a submission,

MR. SPEAKER’ I thought that Shn
Morarji Desai bas spoken on behalf
of all of you. Shri Indrajit Gupta
has also spoken,

ot wew fagrt e (varfaae):
ot gezell A F IWA F A% WY A
Wl WY HSA & qTHA W7 A0H & Qv Y
af<fegfa dar gf &, 3w 9T g8 W o
[ FFAT AET | gH A A 9O NE
oo & fear § )

SHRI JYOTIRMOY BOSU: Sir, we
have not pressad for the adjournment
motion on the clear unuerstanding
that after shri Morarji Desai makes
his statement on behalf of the Oppo-
sition, we shall be try:ng to high-
light certain things that have arisen
without quoting from the cocuments
as we have promised to do.

MR, SPEAKER: I have to see and
decide as to whether we would take
up this motion immediately or we take
it up later on.

SHR! MADHU LIMAYE- Which
motion?

AN HON, MEMBER: Under what
rule?

SHRI K. RAGHU RAMAIAH:
There ig no motion before us.

Licence case

SHRI INDRAJIT GQGUPTA: On the
last day of the gsession it is our pra=
ctice always to waive previous nnfice.
We have to come tp some decision. If
you do not want to toke it up, it is
a different matter.

SHRI SHYAMNANDAN MISHRA:
We have also submiited some molions.

SHRI MADHU LIMAYE: My &ad*
journment motion 15 there. It 18
a priority motion,

MR. SPEAKER: There were 50
many adjournment motions, We are
not taking up any. They are not
in order.

SHRI JYOTIRMOY BOSU: I have
not seen before a motion being
recited on the floor of the House
immediately after question hour. 1
bave nothing against it that way.
Shn Indrajit Gupta has made a speech
It is all interesting to hear. But for
my education, kindly teli us under
what rule, under what auihcrity, this
motion is being talked about, this
motion is being introduced ang it is
being pressed 1ior a debate today.
We had tried to co-operate with you
in the matler of cuming to a conclu-
sion coolly and properly. There-
fore, 1n the Opposition we had a
meeting and there we decided that
we are not pressing for the nro-con-
fidence motion.

MR, SPEAKER: | will need time to
consider how far this motion can be
accepted . .

SHRI JYOTIRMOY BOSII: There
is a request lo the Leader of the
House for a secret sesgion....

MR, SPEAKER: It 1s a great pro-
blem for me what to do with this
gentleman,

SHRI SHYAMNANDAN MISHRA:
May I seek vour guidance? Just as
we had a reaction to the statement
made by the hon. member, Shri
Morarji Desai, shall we have the 1e-
action to the proposal made by the
hon. member, Shri Indrajit Gupta,
from the Government?
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8HRI K, RAGHU RAMAIAH' It is
the same thing. He has only sugges-
#od certain modalities. 'The propo-
sal ig substantively the same. I bave
already given our view; I gaid what-
ever has to be said,

MR. SPEAKER: It is just notice
of a motion, 1t will bc taken
up at the appropriate time. We will
treat it as notice of a2 mot.on.

SHRI DINEN BHATTACHARY-
YA (Serampur): Mr, Raghu Ramei-
ah's statement 15 nothing but a blufl to
evade the House. It has nothirg to
do with Shri Indrajit Gupta’s mo-
tion

SHRI  INDRAJIT GUPTA: The
point is this. First of all, Govern-
ment sghould tell the House whether—
it is alinght if thoy want time to
study that memorandum and all that—
they are in principle not averse to
the 1dea of a purlinmentary com-
mittee, Then what wiil be the moda-
lities, what the procedure will be,
we can discuss.

S8HRI G VISWANATHAN (Wandi-
wash) Let them say ‘yel’ or ‘no'.

SHRI INDRAJIT GUPTA. If they
say ‘we do not think anything of that
kind 18 required’, it is a different
matter.

oft wrzw fagrdt oy . wiTETRTT
7g ¥ qawTg o 3% famr aug oifgd
o ot W F wr € o O
WY ¥} qE@  §——T9-IEH WA w7
waw fear mor @ 1 2g ww Ao
wi§ €Y g & o wré & fw oY 1 far
Y § woere wivare oiT gaaEne
aoe g g ATA M A A vy T
for formr qedl & wraTr 9T TR TR
g g¢ & § aw gw wam W S &
w7 i T ®Y A4TT § WIT g I
v faedyardy fafy walt o oot &
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N gw wg oY gward ¥ fag §arc d
W & fod Y fawr sl 1 anfigd vt
T AR 77 WIHATT O 4GTH §1 BEAT
TR frgw ¥ o 53 dar § i
e d ot # e ady wyqa g &
IH ATTE HT W G2 & qrwd @ |
AFTgm AN wI R T g sa &
WA FT 74 Fq, g7 A7 @7 7)Y
TR | TEeg S Fwa Y srr ey
afw « wn T gopr arfearied w2 dorh
I AT T FT O JICIAY AT
RS g ofi ggwa 2, A wrwen g
g 9T § | (%3 97 77 Fv=7 qUwy g
5 oz w4z &d vt Jg

&Y wera| e AFY a7 Ave w@
I zvd A T L A Aw g fEd

ot sEw fagt aREt W@ W
FTITA ¥ TE T &7 =Y WrEy q@y @
$5 9 1 ITFT 37 AT 9T TUHT AT
39 FFAU A 97 (% 17 ®WF
g 41 |

weqw WERT
fearx et ¥ & 7

Mt wew fagrd wrodwt - wEAT
yrdar wd AR FW @

ag a1 A

SHRI K RAGHU RAMATIAH: On
that pomnt, by way of clarification,
may I point out that the Law Minis-
ter was here the whole day, busy
with the Representation of the Peo-
ple (Amendment) Bill, The next
day he had to go to Rajya Sabha
He was not keeping aloof without
sufficrent reason. He was aot keep-

ing idle.

it wew fagrdt wodat : s
g2 ot o ¥ g o F v
e Ay w ¥ W wrwT 3w R § 1w
uT ¥ sw vy fw qfeqdy sadt
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qaww w41 & ? qifwardy s W
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weaw WA : g Wt 9, ged
Lcg i

SHRI JYOTIRMOY BOSU: Jus-
tice delayed 1s justice denied. This
is a matter over which we are
struggling since 28th August. In
spite of the assurances, they tushed
to the court of law to protect ths
from the clutches of the House,
althnugh in the matter of nuscon-
duct or misdemeanour on the part
of a member or a munister of the
House, it 1s the domain of this
House and this House 1s supreme,
Why did you think we were sitting
there hour after hour till late hours
gomng through the papers thorough-
ly and minutely? Our object was to
find out whether from whatever we
have seen a prima facie case is
ectablished to prove that Shri Lalit
Narain Mishra was fully and wholly
involved or not After going through
the papers, we are unanimous that
Shri Lalit Narain Mishra is inextri-
cably involved in the matter. There-
fore, we want to see the Prime
Minister and saw her. (Interrup-
tions).

MR. SPEAKER: The Prime Min-
ister is going with my permission
because she is hosting a Junch in
honour of the King of Bhutan. All
the other Members of the Govern-
ment are there.

SHRI JYOTIRMOY BOSU: After
we came to the agreement that we
shall be allowed to peruse the

3005 LS--11
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papers and make mental notes and
no notes should be taken out, we have
been cooperaling with them fully.
During our persual it has come out
clearly, and there 1s no second opinion
among he readers on this, that a
prima facie case has been established
Shr: Lalit Narain Mishra had been
wholly involved in the matter from the
beginning to the end. And it is, there-
fore, necessary, because the House is
supreme and has its domain over
misconduct, malpractice or corrup-
tion by members, it is necessaiy that
a parhiamentary probe be instituted
because it is much more serious than
even the Mudgal case,

MR SPEAKER: So far as the
question of privilege raised by Shri
Samar Guha and others is concerned,
it is very difficult to take it up today
We can keep this privilege issue
pending Further, I do not see Shri
Samar Guha here. We will keep it
pending.

SHRI JYOTIRMOY BOSU: The
CBI Report from which I quoted the
other day, which you did not allow
me to lay on the Table of the House,
on the basis of that I was fully
entitled to go to a court of law.
praying that Shri L. N. Mishra be
cited as co-accused. But, 1 refrained
from doing so because, as far as
Shri L. N, Mishra and other mem.
bers of this House are concerned,
the House is there....

MR. SPEAKER: He wanted io lay
a part of the document on the Table

which was not permissible. He can
lay only a full document.
SHRI JYOTIRMOY BOSU: I

wanted to lay on the Table the whoie
document. I can do it right now.

MR. SPEAKER: Not now. I do
not know what it is.
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SHRI SAMAR GUHA (Contai):
Sir, what happeng to my question of
privilege?

MR. SPEAKER: Thit has been
postponed, You were not here, We

. waited for some time. We have post-
poned it to some other time.

& % warorm wx for & gew §,
s A e wfrar ¢

ot Ay fomdy . arz ¥ qfed otz
AwT 9T gafawa 7 & arg | oy
G ¥z w7 Baar adf gar

oW AR FTIAAT WA ar
# ¥ wrt onw 7Y faway

SHRI JYOTIRMOY BOSU: I did
not go to a court of law to make
Shri L. N. Mishra a co-accused,
though it is permissible under the
circumstances. Because I had every
hope that the House would take
cognizance of the whole thing and
sit in judgment as to what extent
this man is involved in this serious
licence scandal,

13 hrs.

Through the perusal of the docu-
ments, very revealing things have
come out. I gave a privilege motion
day before yesterday stating what
Shri L. N, Mishra had said was
false, saying, *“I knew nothing of
what happened after I ceased to be
the Minister of Foreign Trade on 5th
February, 1973.”

It has come to my notice, long
before I, started perusing the docu.
ments, that on that day, Shri Tul-
mohan Ram went to hiz house and
garlanded him. Shri Tulmohan Ram
saw Shri L. N. Mishra twice on that
day....

MR, SPEAKEE That was dis-
POsed of.

DECEMBER 20, 1974 "Re.’ Impon Mu%pe

SHRI JYO’I‘II!MDY BOSU. In ‘the
morning, he was assured that™: steps
will be taken to complete the licen-
ces, and, in the eveming, .he: was
assured that the job had been done.

‘Then, there are various contradic.
tory. things, I do not want to go
into details. It is precisely for that
reason that a parliamentary probe .is
essential. The matter is hanging
fire from 28th August. It is. now
about four months. The Lawy Minis-
ter has had a plenty of time to ga
through the documents. There is no
reason why he should require more
time to study the documents. It is
essential that either we sit tomorrow
or on Monday or on both the days
and, if necessary, hold a secret ses-
sion for which we have given the
notice to the Leader of the House,
Shrimati Indira Gandhi who has just
disappeared from here.

It is necessary to the real fact
finding in this very session., If it
means that we are required to sit for
one or two or three or four days,
whatever it is, we are quite willing
to do it. Please don’'t stand in the
way. You have the power to appoint
a parliamentary committee instead
of allowing the majority to deny it on
this righttul issue.

SHRI SEZHIYAN (Kumbakonam):
Sir, the Government has not given
any clear indication of what they
propose to do, Since 28th August, we
have been demanding a parfiamen-
tary committee to go into the entire
question. Several motions have been
given. My motion demands the setl-
ing up of a parliamentary committee
to go into the conduct of Shri Tul-
mohan Ram as & Member of Parlia-
ment in . the entire affair. . These
motions are still pending,

The @Government, though belated,
allowed us o go into the documents.
We reserved the right to drdw on-
clusions and to -suggest certain mes.-
surer  Aler going into. the docu-
ments our dtmnnd for a parlumm_
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tary committee has been strengthen-
ed. It is not as if that some Minis-
ter or a Member has been found to
be guilty or there is a misconduct.
But any ordinarily intelligent pcr-
son, with the material supplied to
him, will come to an inescapable
conclusion that something could
have been done. Even in those cases
referred to in UK, it is not as if
they could prove the guilt and then
order for a parliamentarv probe If
an intelligent person comes to a rea-
sonable conclusion that the thing
could have happened, even then a
parliamentary probe is started there.
I do not think that today is the
lust day of Parhamentary democracy
m this country, today may be the
last day of this Session but not of
Parliamentary democracy 1n thiz
country Therefore, I want them tn
a.ve o catezorito' 1ewly  They say
that they want time Yesterday
evemng we gave the Memorandum
which contained only about five
pages 1 do not think the Govern-
ment is not aware of the backgiound.
They are the possessors of all the
documents and they have mucn more
than what has been given to us, We
went through the documents that
were given to us for two or three
days, I can conscientiously say that
excepting the documents that were
fiven to us at 2 O’Clock yesterday,
all the otwer documents I have gone
throughr o the capacity that was
possible for me. We went through
them ih an objective way and we
have given that memorandum. Many
of us have been associateq with Com-
mittees like the Public Accounts
Commiittee and in these Commuittees
we have been allowed to handle files
of a confideniial nature; some of the
documents which were not given to
the others were given to us and we
were able to process them. Theru-
fore, it is not as if these doruments
are of such a sacred nature that they
cannot be shown to a Parliamentary
Committee, Only some sgelected
documents were shown to us and even
with these, T can ‘say that theve ere
many gaps, there are many mysteri-
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ous portions which cannot be ex-
plained by the dumb files, there are
many places where I can easily point
out contradictions and conflicts. One
does not tally with the other; vertain
things do not tally with evea what
has been stated in the House or
even with the charge-shect. I can
point out many gaps. Therefore,
these things need a Parliamentarv
probe. It is not to be decided by the
majority of the House. If thev think
that this House is supreme., they
should also accept that Parliamen-
tary democracy is more supreme
than a single party, this party or that
party. For the benefit of Parliarren-
tary democracy, we should have a
Parhamentary Committee.

In Bulletin No. 2, No. 2075, as
many as 10 to 15 motions were sug-
gested for the appointment of a
Parhiamentary Committee. It 13 not
as 1f, for want of a formula, they are
waiting. We fully support the mo-
tion put forward by Shrt Indigit
Gupta and 1 want to know the re-
action of the Government to it.

They say that they want time. How
much time do they want? A few
days or weeks or years! The Law
Minister knows the facts of the case
He is the person who came to the
House and said that a case had been
registered. He gave a cooy of the
charge-sheet to the House; though
for a long time he did not give the
date, but ultimately he :ave it. So.
he knows the background. Going
through our Memorandum should not
take much time A couple of days
should do. By Monday they should
be able to give a conclusive reply to
our demand. If they think that today
is the last day. they can stall it. they
can put it under the carpet. then
thev are doing a greaf disseivice not
only to this House but to the entire
Parliamentary democracy. I demand
a clear and categorical reply from
them as to how much time the Losw
Minister requires to go through our
Memorandum and when the members
of this House can be expected to
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[Shr1 Sezhiyan]

have a clear reply from the Govern.
ment, from the Minister for Parha-
mentary Affars.

ot weer falrd avdeY (vanfaar)
wsgy wgreT, ot ww A wgr & fw
axdiy gfafa a7 &7 9w 7LT ¥
awar & 1 A sy o § e g owT
wd 78 ¢ f w% av agww arelt o
{oelt gwTa 1 wfeTe A w00, TX a6
a% GATT T F T TE 7T A1)
S 77 T |AHA WA §, IT A B
Afag | Flws o gawieT a7 & Ak
w9 ¥ @ w30 9 fF UF SreAr-sA
¥q ? w3 IR OTfAATCET AFAT R )
T & 77 WY 27 97 fE AT sErA W
& =m Frvor A Y fawwrfasTe ¥ vy
a7 fa=are FC ¥ 78 Qwr W AFATE
& araen wvean g fw o geTew W
® ArAT 7 FvET qrEt & v {wqr )
wIT AEAT-GE ¥w § A (§ wmad
AT ¥ AT W7 IT AT AGT ) ALEGAT
% fafsaa v &1 qvars e qrEf
&1 A&y AT 7TiEn 9v? AT I F WraTY
g fare %79 & fom ow afafq 1 137
Y fear sva1 wfge ? JfE qaowe
ag 7&T w7 A wfE g A E w
A AT FTEH Fqa oY GrAET T Y
aft & afes g8 weft it 1Y ¢, §O WY
M7 F 9F gu & o wne OF @
A} ZARIZT 718 1 FTRAT @ A wfafa
%), ar fafaasr w3 &1 qor fear mm,
& fipv qreTe avy v of & AT @R

A Efun s a7 faww gy el

ANy et e g i fs
WK A mfafir sra go
wg | wfw 7 TeaTdolY & W ow WS
arag¥ & fr e oY qurog fwarmar 1
wex ¥ vy ar v fy wad arcafos
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w1 i wfy gar Wi g e X o
frmraformmA yaeR ot ¥
T I ot aw orie & afiome ¥
¥ g yivw af fear § ) aeamaont
& wrez § (w Zfwfen g & 139 & fag
7 fasere ¢ ? wifgs 929 & gz
&, forr & selt oY miferer 8, wraroly o
Ty & w00 ? gw aada gfafy
NamesrRY WMivgmaga le
I ET WY worfy gonrE w1 W fgar o o
gw (ol & arg wITg T X T A
a8t & 1 e ard e oY ga fawr o,
T T a%iwr AEY w37 |

7w ¥ ) vyt ¥ qor § v ww
foraaT wwg Argy 2 1 49 ¥ orATH AW
* fag =g dure 78T & 1 wewe W,
T gAY R w2 |

wew Wt & at sy g (w 9v-
AT AN AR Y | A O qw N oy
for gz gt wk & 1 w7 (T 0@ 7

oft wzw faprt ww@dt wemw
w@ag wy faaw 7 #réT | 5% WEEs
F1Y q FF AR ¥ Zfoaqw w g
fear & xzt e # wisg w330
v fean & 1 wrfaT g% /791 & og am
qHaTH A A%H §¢ % J1Y qEAw W
& v ¥ o ad W o=
T ¥ w1 W fordy

dar v gw & qga W w7 &, @
A T TEATES FAW EART QU Fag WA
g v fag et W &1
aAAT S AT argdY § e I swmmaAM ¥

Ty & a7 oW fvw wft qv ogR R |

oft WYo quo fvwy : (fzwrer)
W s S o’
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ot wEw fagrét wwinh ;O @
TS L, N v FAS §,
g W x@ Ay § gt § g
argeft & 1 a7 oy wfgq f e gwaré
Y ot Wt & ) geg oW qgwA
T AT w41 § T g A AT X AT
oY o fir WY ¥ AWTT HT ITET H
AT FTRTY T #Y T AR ATRY WY qF
gudia gfafy vy @93 & fag dare w3
SOTT X %7 FETT Y A1, A WA 7 G
9 wwar § | Wi 8w wiaw saTdme
WA, TE KEAT TR EA WA § |

SHRI SHYAMNANDAN MISHRA
(Begusarai): I would request the
hon, Members on the other side of
the House to consider our demand
with a certain amount of objectivity,
if not with generosity.

The whole thing has to be brought
into perspective. There have been
two demands from this ride of the
House One has been for the cnnsti-
tution of a Parliamentary Committee
here and now....

aeqw WP ST WY oF faee
& forg garwra €, &t o1 A7 2% 9T v
F & I &, TW FT HY %7 247 Ny,
AfET AT AH (IWK AR OT TR AN

ot wyp foend : w07 Wgiew, §9
FAVET WY ALY ARAT | XK T AW &R
TR | g qwen €@ Q@ g, 59 w1
T Q&g |

SHRI SHYAMNANDAN MISHRA-
Now, Sir, there iz one demand that
no time should be lost in constitut-
ing a Parliamertary Committve to
€0 into the entire gamut of the issue
involved, Another demand is from
my han, friend, Shri Indrajit Gupta
_ that we should take two or three days
. more and then decide about the for-
[ mation of the Committee. As I could
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understand it, he wanted the Mem-
bers to have two to threg days more.

SHRI INDRAJIT GUPTA: I said
just the oppositee My Member is
agreeable to complete the work on
Saturday. The other Members said
they should get time upto Monday

SHRI SHYAMNANDAN MISHRA:
So far as his party 1s concerned,
probably, they would be prepared
for the constitution of a Committee
even tomorrow. That 15 the conclu-
sion to which I come,

SHRI INDRAJIT GUPTA. You
see my motion Before that the
Members have to sit with the Speak-
er, discuss, exchange notes and com-
pare the notes and then finalise the
terms of reference. After that the
Committee should be constituted.

ot e fagrdt st - @@ gw
|y &ffwT ggw § A 3 § 1 'R
ned wgH £ fF TN 4T F7 Faew
aiferariz ®71, ardY avEry ot £, Fer
E—FREY aqy qwMY, w7 gy T
arRAY )

SHR1 JYOTIRMOY BOSU: When
we were discussing these matters, if
I remember ... (Interruptions

SHRI SHYAMNANDAN MISHRA:
Now, the hon, Member Shri Gupta
would not like to commit hmself to
any time horizon so far as the consti-
tution of the Committee is concerned.

But, one could infer from what he
had said that after his Member has
completed his study, he wonld be in
a position to discuss with the other
Members the formulation of the terms
of reference on the basis of which a
Committee could be constitutel. On
that basis, I had reasonably expected
that he would probably require two
to three days' time more for the
constitution of a Committee, But, if
he does not want to commit himself
to any time horizon, it is his bust-
ness,
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SHRI INDRAJIT GUPTA'
.Jeave it to me.

You

SHRI SHYAMNANDAN MISHRA:
About this motion also, when we
wanted to know the reaction of the
Government, the Government said
that it could not accept it even, in
principle. That is, the Government
does not want to commit itself to the
principle of the constitution of a
Committee. The other thing is that
he had suggested the constitution of
a Committee. So, there is, in a sense
a rejection of the demand at this
point of time so far as Government
is concerned.

Now, my hon, friend, Shri Indrajit
Gupta said. when the hon. Member
Shri Morarji Desai made our demand,
that he was not speaking on behalf
of the entire Opposition. This I can
understand, But, what the hon.
Member Shri Morarji Desai had to
submit to you. in substance, is also
"the demand of my hon. friend, Shri
Indrajit Gupta. And may ! remind
him that two or three months back.
during the last session, his party had
associated itself with a resolution
which demanded the constituticn of
a2 Committee to fix responsibility 1n
the matter? (Interruptions). He said
so. But this requires to be repeated.
At that time, his party could do it
though it was not in vossession of
much of the material, or the fact; to
warrant the constitution of a Com.
mittee, Now, after the study of the
documents for two or three days, I
think his party should have been in
a better position to say that thev
stand by  the earlier demand for the
constitution of a Committee. What
he was submitting was that others
geemed to be in a hurry and he was
doing justice to us. We have not
come to any conclusion in a hurry.
We have done so after a Freat deal
of study and after due deliberations
amongst ourselves, It may well be,

. my hon'ble friend or any ‘member of
his party, was pot associated with
some of the consultations we had in-
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this matter Here, 1 owe an expla-
nation on ‘bshalt of those ‘Wwho deli-
berated. amongst themselven. May 1
say that it is not our Tault that his
party was not associated with the
deliberations that we had? =~ -

SHRI INDRAJIT GUPTA: We -are
not complaining that we were ex-
cluded from your . talks. -

SHRI SHYAMNANDAN MISHRA:
But many people would like to ask
as to why the CPI was not associated
with the deliberations. 1 would lke
them to understand that on whatever
occasion we had invited them to take
part in our deliberations they had
always absented themselves. So, the

-whole thing is that we have come to

this decision to which the hon. Mem.
ber of the Communist party had
come earlier also during the last
Session and it has been arrived at
after due deliberations.

So far as the reaction of the Gov-
ernment to this demand is concerned,
I must submit that it is wholly un-
reasonable. Why do they want to
have more time? What have they
been doing all the time? Had they
been sucking their thumb? This
matter was raised during the Ilast
Session also and the whole thing had
been discussed from day to day dur-
ing the current Session. The minds
of the Members of Parliament were
full of suspicions about jt. What was
the Government doing so far with
the documents that had been made
available to them by the CBI? Do
they want to sgtart from this point of
time, that is, after we submitted the
memorandum? Were théy not ex-
pected to study those documents
earlier? 1

Now, that raises a very important
point. We had raised many jssues
during the lasf Session but the ov-
ernment has been keeping its  mind
closed on tFose issues and they did
not try to study thase issues which
had been thrown up . during
course of ‘the discusiion, -Se, tt comes
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to this that if we had not taken pains
to go into thiz matier, then Govern-
ment would have allowed those issues
to remain covered. That is the basie
thing, Otherwise, they would not
have taken this plea that ihey re-
quired more timie about this.

Now, Mr. Speaker, you have not
been pleased even to grant permis-
sion for the reference uof the matter
in some form to the Committee of
Privileges But in the case of hon.
Member, Shri Tulmohan Ram, you
had been pleased to say, as you had
been reminded by the hun. Member,
Shri Atal Bijhari Vajpayee, that a
specia] committee, as is done in the
House of Commons, may be called
for to go into the conduct of the hon.
Member. Did we not get a vomplet.:-
ly unresponsive attitude from the
Government also to that remark of
yours?

Now. whal 1s the door open to us”
1 would like to say that this demand
that we have now formulated does
not brook any delay and 1t 1s both
in the interest of the Government
and the Members of this House in-
volved, because there is a clear sus-
picion now raised in our minds. So
there must be fixation of responsibi-
lity in this matter. But how do you
fix responsibility 1n this matter
on those who are accountable to the
House. If it is conceded that there
has been something in the nature of
a scandal, then, would not this hon
House like to fix responsbility for
this scandal? We do not say at this
point of time who has been respon-
sible so far as this House is concerr-
ed, although we could contide in you,
or the hon. Leader of the House so
far as our impression is concerned.
But, here, we have taken a complete-
ly objective stand. We want a Com-
mittee t0 be constituted to identify
persons, factors, circumstances that
have been responsible for this shady
deal. In that not a very objective
demand? Why should not the Gov-
ernment accept this demand now?
Mr, Speaker, 8ir, you would also

Licence case

recal] that the then Home Minister,
Shri Uma Shankar Dikshit had said
in his statement during th= last ses-
sion that a Committee was nol ruled
out. I ask you: would you like this
Government to go on breaking one
assurance after another? He had
given this clear assurance in the
House that if after the probe, a
Committee of the House was requir-
ed, that was not ruled out. I would
like the hon, Home Minister, the pre-
sent Home Minister to consider whe-
ther he would hke to stand by that
assurance of Shri UUma  Shankar
Dikshit or not.

MR SPEAKER: Please conclude
now.

SHRI SHYAMNANDAN MISHRA:
Then, Mr Speaker, Sir, finally, my
submission would be that if the Gov-
ernment does not accede to this de-
mand for the constitution of a Com.
mittee, then, those of us who have
studied the documents owe a duty to
the House We will have to apprise
the House of the facts and of the
evidences which have been unearthed
during the course of our study. How
do we do that unless thers is a sec
ret session? Therefore, we have made
the second demand that there should
be a secret session, not for fixing
responsibility in a collective manper
in this House but for aoprising the
House of the facts and the evidences
that have been thrown up auring the
course of the study. I hope that the
Government with your help and
guidance would persuade itself to
accept the fiist demand in the first
instance, and if it does not do so,
then to accept the second demand
for a secret session on Monday

oft wq fomrd © wemw WERT, W
a8 af gFe’?

wreae g : ¥ gErE A
wY, qodk & g7 o & A
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oft wey formdt . At q 7Y g @

Fod & wrt & Y f7 Angzw X K5

Mifea fen & 1 I8 OF QRS AT W@UE
IR A X wew WA

worm W fud & AAfeke
wg ¥ I WY wA I

ot vy femrd A, weawr WIS,
T AT o gy ¥, e ¥ ¥ A Ay
ur gFY 1 (s7wwR) AR
g0 WA, TREY T4 AL gA4T 7 W
qAFT {7 TOE A A 1w H
YN AT A& FE WA )

wow wgRw W9 ¥ 7 5 59
Arad wY AEAT E, ™A A0 Y, IN
& frq 3T HT AATY

oty faerd 37 B AAT G EH W
T ST

SHRI PILO MODY: Kindly recog-
nise us.

waw W § A1 EEES
wear AT fetadtans & wwrr/amn
oar & f6e o) a7% & F@T 98T

ot wy o wegw wgrew,
af arvar, fra T gw w1 Al Aerom
Fwal

MR. SPEAKER: Thope who want
to go may go, authorising their col-
leagues to lay the Pupers.

oft oy foery g7, 3% &, Fr A
Ewt‘wiﬁrha%, AN CE IR
g
SHRI N K SANGHI (Jalore):

Sir, on a point of order. You should
also hear us, on this side.
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MR. SPEAKER: In this case, Mr,
Sanghi, I thought the Opposition
wanted to express a view and later
on if the Government wanted to say
something, they can. But, if you want
to make out a debate out of it, that
1s not possible I do not mind =
debate if on your side he demands it
It he demands 1t, I do not mind But
they have given their motions 1
must call them There 13 Shrii Madhu
Limay's motion, there 18 Shri Mishra's
motion, there is Shri Vajpayee's mo-
tion How can I say, ‘No I would
not listen to you unless somebody
elsg comes In between'?

ot wy fera® ¢ weaw APET W
g ¥ §o MRIT 917 5 aq & g
33 g1 fagr & T AaE I3 ¥ foaR
¥ 1Y w1 oy A frof 2 faar & 1 oo AT
ag g7 fr gfieafer frads & @
w1 Wt qifegmid fyasw € q.97
F77 § €8 &1 fAorg g1 7 1 #1o #1o ke
FafrseaAN sTArAd e arErQ
ZTEATAAT Y T 1Y T@A F7 {¥HT fAT

FAY AATH qI-NATAT T FAsHa
T arfrarie &1 srd-Ae-Wt o9
TR WYLANE §—3% FTHATER 7 37
w1 WA frofa famr fie wgr qet &
IR T wAr wrar ¢, Pawsraw
F1 RATH WAT §~I9 T wxrera &) Afew-
faww w1 qave agy £

AT ¥ 2 fegreat w7 & a9y g7 T
&, 31 fagra it anft g 1| gw-glivreg-
fex nadiiz & WA, wRITHR & WRT
73 ST wsaT , fafew afze i fafy-
T 37 %71 ¥4 Povar gar wifgg ) g
T AT 8 ¥ FaT §ATC WY TR
wY 2ud & e g o v e A
grfeaTiedl s wT R AEr K WA N
wftew ey wear Y wifigg, o -
s dar raerely £
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iy aava-vie whwfafe  aei
FAfwedred w1 A ok Wfad
[rq WX T & ag war fer g
7g WY o fararx w1 fraw § AT arfear-
Y w2y Y g7 ¥ ¥ F ol Argv-TEA
wriew 5 foger aa v @& wfgg ¥®
g 1Y darfam get wrRATEY AAT Y
WY A vy aray - P gard
qUATTHLY HHEY € 7V )

WA LT AT ALY §T AT §— WA
47 NI GA7 A wgr d fw A faarens
A A AITEET F7 wAr , e
FFECET T HAT §— T § F77 qg 7aA
A W TG HATE /Y AT T T gFA7
FAEGER e L AER LTt EL L
RWErT & gg wraAr fedy TR ¥ 99
T4 I qEATE, TR AT FT, A FTHRA
g 1 g7 P moa wERY, wT A
% ¥ Azeq F7 WA § a1 awAr faim
98 WIT ATEHE § A ¥ 7Y WE@AT
N ITIAE IR qA F Aq7 A -qF-
4 WA B AR F e w9 F @ e
qifarE # 7T €Y AT E( QTFT FWHI
w7 HYCuTT & qrqur 72, {6 g 959
1 FrE A6 Ag &, wEifE 26T wWTR
Thea gdve WO @ wATgA WA g,
%7 9% frarz 't qargwAd §

THI G0 W1 o2 AT [T T
agr wgr fe gee g gast oA
&, SR § AST W AT CH T K AAT-
fr % wrx w1 frar o, 10 A F, 5
fza &, @1 fam &

oft i wgremd w1 T e
g

oft uy fomt ¢ T g T
weamt ¥ 1 groen vk o g o
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wm&ti‘swﬁ'wﬁfrmr%mm
ST Wt (1, AT K KA FA &
qEF &Y /1T Y gEaNA qoa ¥ oY wEr
fir aifermddy s34y a3, afem § w2 R
I A ® R AERT &
amg ¥ F & agfegrsrawar g |

Sterfle e wAY Grgad w7
W & FAL GAIE, IF T qar A8 fraar
AAG AL

staqfod gz a@ Ay g fw
EG T A AT TEAT Ao 7T 97
AT WTE { *47 AL TE §, WfF §
w7 ZY A § 1 AT pH AT 7 Ao
TATAZH FT FILT W17 /Yo dlo Wrio
L ARRCicR R ind ] 921 ¢ | f&q [T
IXIRAR 991 g% § AR famr Aqa ok
faarzreas w33 ¥ {8 1 v SAFTQ
faet § 37 1 791 ¥ a0 wewy, HFT
AT F qrgrv 93 faarees AR 33
7, x1 for & 1€ ArRaY ¥ faers 7
TA 7¢I g, IAWE F w7 g T o
ETATH AT 417 A A 23 WA, 1972
F1 A2 1 G IS 97 VT AT
HATA IBT GT-3ATg7Z AR T Y Fo
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SHRI N. K. SANGHI (Jalore): On
a point of order, Sir. The CBI re-
port has been shown to certain
opposition leaders with certain quali-
ficalions. We are not in the know as
to at what stage the perusal of these
documents is. Once the process has
started under the directions of the
House, since we do not know et what
stage it is, we would like fo have your
ruling whether this is the right stage

to take up a subsequent discussion.
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SHRI B. V. NAIK (Kanau). In-

eontfnultion ‘of thiz point. uf order,
may I say,” there are certain deaders
of the opposition who are tware uf
the report. There are cettaix ‘minfs-
ters who are aware of the report.
But we are ignorant of the report,” A

large section of the House is ignot-.
ant of the reporf. How do you ex-
pect us to undefstand what they are
saying?

SHRI G. VISWANATHAN (Wandi-
wash): I support Mr. Naik. It should
not be the privilege of a few leaders
to see the réport, We should all be
given to understand what the report
is.

MR. SPEAKER: This discussion
arose out of Shri Morarji Desai’'s ac-
ceptarice of the Prime Minister's’ offer
in her speech, namely, perusal of
the documents by the opposition lead-
ers or their nominees, and I am keep-
ing it ‘within these bounds. Now, if
you also claim to be an  opposition
leader, I do not deny that.

SHRI B, V. NAIK: Our claim is
that this should be allowed to be dis~
cussed inside the chamber of the Spea-
ker. .

MR. SPEAKER: Now everything
is confined to the statement made by
the Prime Minister. I am nobody ‘o
come and change it here or their, or
interpret it in any way. I am going by
the statement.

SHRI PILOO MODY (Godhra): Mr.
Speaker. Sir, to begin with, I entirely
sympathise with the hon. ' Member,
Shri Naik. In fact, it has been ‘our
persistant demand. ... )

MR. SPEAKER: You can sympa-
thise with him at Bombay, .

SHRI PILOO MODY Sir, I mrmot
hear what ycu are saying. .

SHRI' INDRAJIT GUH‘A Pu* on
vour ear-phone, . -
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SHRI PILOO MODY: Then, I cannot
hear what I am speaking.

As I started by saying, I entirely
sympathise with what the hon, Mem-
ber, Shri Naik, is saying. We have
made persistent efforts in this House
to see that these reports are laid on
the Table of the House. We have also
suggested that there should be a sec-
ret session of Parliament in which this
can be discussed. Now, neither sug-
gestion is acceptable to ‘he Govern-
ment because, unfortunately, the Gov-
ernment has gone into a state of think-
ing from which it cannot re‘rieve it-
self. After hearing all the supplica-
tions that have been made here and
the persuasive disertation of Shri In-
drajit Gupta, all that the Minister of
Parliamentary Affairs could do was to
get up and say “we want more time"
They have been asking for time from
the end of the last session. Because,
when in the end of the last session I
gave notice of a  privilege motion
acainst Pratipaksha they could have
sent this matter {o a parliamentiry
committee, and “he matter would have
died there. or even held up for mav
be another six, eight or ten months

But the arrogance of this Govern-
ment is its own greatest enemy. Thank
God, they have some vital enemies
still left irn this country and their
arrogance is the worst of them. What
they have denied on one occasion,
they cannot agree on another occa-
sion. That was their only plea for
which today they are in this pathetic,
pitiable condition. They want more
time because Shri Gokhale has to read
the report. Yesterday at the meeting
with Shrimati Gandhi, Sardar Swaran
Singh was there, Shri Raghu Ra-
maijah was there; I do not know who
else, Shri Dikshit and God knows what
other Ministers were there; none of
them was eonnected with the affair.
But Shri Gokhale, who should have
been there, was not there.

AN HON MEMBER: He was there,
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SHRI PILOO MODY: He had to be
given more time. As far as I remem.
ber, Shri Gokhale is also one of the
perusing members. Now I can under-
stand the plea of Shri Bhogendra Jha
that he could have finished by Friday
but wants time till Monday. Shri Go-
khale, who happens to be the least
literate, needs another week or ten
days to think over. This is nothing
but the mort useless excuse for stal-
ling, hoping, as the hope of a giant
man clutching at every straw, that
something will come which will ex-
tricate then: from this particular mess
which they themselves got in%o.

First, they did not want a parlia-
mentary committee; then, they did not
want a parliameniary probe. At one
time, they did not even want a discus-
sion on the subject in the House
Then. they did not want a debate.
They did nct want %0 place the CBI
Report on the Table of the House
Then. thev did not want to place the
supplementary documents; they did
not want to place the diary. They did
not want 4 committee again.

Finally, they realised that in spite-
of their intransigence, they had to
yield inch by inch, inch by inch, and,
ultimately, whatever documents they
had, fabricated or otherwise, they
made available only to the leaders of
the Opposition. They started the same
delaying tactics. They made available
the documents only to the leaders of
the Opposition and in secrecy, saying.
“You please see them”, Thereafter,
they are told to only read it, don’t
think about it, don’t speak about it,
don’t write about it-—just read it.

This sort of reading without think-
ing and talking can only be done by
the Congress and cannot be done by
the Opposition. Therefore, 1 would
say that this is the pettiest, the mean-
est, the lowest, form of harassment
that any section of Parliument has
ever heen subjected to.
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Now, I want to know; Who is res-
ponsible for this delay? Who is res-
ponsible for wasting the money of the
public exchequer? Who is responsible
for the wasting of time of Parliament?
Who is responsible for postponing le-
gislative business? Who is responsible
for postponing discussiong on all the
important problems that we are facing
in the country, the problems that were
to be discussed in this session?

It is only the Government who 18
responsible for all this and who was
unwilling to yield to justice and right
demand, We have wasted a whole
session, an entire session, to save the
miserable neck of one man I do not
think thls is doing justice. The Gov-
ernment must realise it. The sooner
they realise, the better it is.

Today, as Mr. Indarjit Gupta said,
they are befare the bar of the pcople
and the peoplc are not going to ex-
onerate them. Only the Opposition 1s
in a position to exonerate them if ex.
oneration is demanded We are not
doing witch-hunting. We are not ask-
ing for any particular man All we are
saying is that justice and right must be
done. Whether it is one man, whe-
ther it is two people. no people or
ten people, that is not material. But
as we stand today, only the Opposi-
tion can vindicate the honour of this
Government.

Who is guilty? Is Mr. L. N, Mishra
guilty or is the rest of the Government
guilty?

AN HON. MEMBER: The Prime
Minister.
SHRI PILO MODY: It is  only the

Opposition who can decide it. The
Opposition can only decide it if the
Government gives a fair opportunity
to the entire Parliament to look into
the papers and decide by ftself who
is guilty. 1t it does not give that op-
portunity, the entire Government will
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stand condemned. The entire Gov-
ernment will be guilty, It iz only,
therefore, a parliamentary committee
which we have demanded that can in
any way exoneraie them from the
doubt, slander and, malice which is
today on their head.

SHRI H. N. MUKERJEE (Calcuita-
North-East): May I make a submis-
sion? I just put it in one sentence, It
is this.

Since there is a unanimous request
from the Opposition for a probe which
was made clear by the statement of
the leader of my party that we want
a reference to the committee and this
can be done only after the perusal
of the documenis is complete and
after you can formulate the terms of
reference and since we are under obli-
gation to uphold the honour of Par
liament, you sir, the hon. Speaker, can
certainly, on the basis of your own
stand earlicr which you had made in
a principle way, and also gauging
the oYbwvious fpct of o sufficient num-
ber of MP< wanting the reference to
the Committee. you can appoint, on
your own, a Committee, say. in o
week's time at “he outside, without
reference to the Government party in
view of its lack of response to deal
with a matter of paramount urgency
My submission, therefore, is tha:, un-
der the rules, you can do so (Inter-
ruptions)

MR, SPEAKER: Here I do not have
the support of the House. I cannot,
I have made it very clear. The Com-
mitiee can bt appointed only by the
House.

SHRI S. A, SHAMIM (Srinagar): I
also want {o make it clear that Shri
Morarj:t Desaj did not speak on my
behalf. There are other pecple also
who are not articulate, who do not
like to say. For instance, he Musim
League member has asked me to con-
vey this to you that Shrl Morarji De-
sai did not speak on his behalf as well.
Nevertheless, as my friend, Mr. Madhu
Limaye, says, I support the demand,
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hut not the demand made by Shri
Morarjl Desai, I do not, in any case,
speak on behalf of BLD, that junk
party.

There is no doubt that the Govern-
ment is interested in concealing the
truth, But I am afraid the Opposition
represented by Shri Morarji Desai in
this case, is not also interested in
knowing the truth alone, because, in
that case, they wou.d have accepled
the most sensible suggestion made by
my friend, Shri Indrajit Gupta. What
bas he said? He says that the perusal
15 not over. The Opposition Members
do not challenge that, Then he says
that a Committee cannot be just fur-
med in the air. The Commitee must
have terms of reference. This is ano-
ther sensible suggestion, Then, of
course, that Committee should not
comprise of the so-called lead=rs of
the Opposition parties. That Commit-
tee must be a representative Commit-
tee You will remember, Sir, I have
a'so suggested that the business of
shuwing the documents to the leaders
alone is not doing justice to the Par-
licmentary forum. I sympathise with
Mr. Naik and the others genuinely
becruse for all these Members except
myself—because I have seen the real
copy of the ('BI--for all of them it is
s pantomime. somebody is  talking
about something and the entire House
does not know what they are talking
ubout. Government has given a hand-
le to the leaders of the Oprosition—
to some of them; I am certain-~t0
make references, alleged references,
and they are getting away withat. It
the Covernment had the guis and
the clarity of mind. they would have
conceded the demend for a  secret
Session where the entire House vrould
have known what exactly is tneve--
maybe, some of them; I do not say,
all of them, Let the Government come
out with the documents and lay them
on the Table of the House and have
a secret Session.

Emphasis is laid on only Shri L. N.
Mishra by most of the Opposition
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members. I think, they are doing a
greag service indirectly to Mrs, Indira
Gandhi by suggesting that there is
only one corrupt Minister in the whele
Gnvernment. I would like the entire
House not to draw that inference.
The way the Opposition has been after
the blood of one person leads the
country to iwnfer that there is prob-
ably only one corrupt man. I had
thought that the enitre Government,
from top to bottom, was corrupt, in-
cluding all those Ministers who wece
in charge. The only thing is that no
Tulmohan Ram has had occasion to
namec them as well,

Therefore, my point is that  Shri
Indrajit Gupta's suggestion is the most
constructive one; it is the most sen-
"sible one and it should be accoptad.
Neither the Government nor the Gp-
position should make it a point of
prestige. Government by saying that
they will not accept the demand for
a probe, and the Opposition by sayving
that, if the Committee is not formed
today, they will not leave the Goverr -
ment alone. My suggestion would be
that the constructive suggestion of my
friend, Mr. Indrajit Gupta, should be
accepted. . ...

AN HON. MEMBER' Mr. Hiren Mu-
kerjee's?

SHRI S. A SHAMIM®- Not Mr.
Hiren Mukerjee's. He has brought a
new element. He wants you, Mr. Spea-
ker. to shoulder the responsibility.
But all the time you have tried to
evade the responsibility. If you
had accepted the responsibility, then
we would not have wasted ovne month
Therefore. it is hetier for you now
to accept the suggestion of Mr. Indra-
}it Gupta.

SHRI SAMAR GUHA: I have only
one submission to make. I will not
take more than two minutes.

MR. SPEAKER: I am not calling
you now.
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SHRI INDRAJIT GUPTA: Shri
Bhogendra Jha who wag there and
-examined the CBI documents has ask-
€d for your permission to speak.

MR. SPEAKER: Yes.
Shri Mavalankar.

SHRI P. G. MAVALANKAR (Ah-
medabad): Various submissions have
been made on this important issue.
You have already been pleased to
observe that this has resulted into
a kind of a small debate. It is so
because of the unusually long, indeci-
sively and deliberately elever manner
in which the Government are irying
to keep this House and the Parlia-
ment and the country from the main
truth. Now, I do not want to spend
time again 1n telling you in too many
details as to why this whole proce-
dure you were good enough to adopt
has been extraordinary. If the CBI re-
port were made available to a Parlia-
mentary Committee, I would have ac-
cepted it  straightaway because I
would have thought that I am re-
presented in that Committee cven
though I may not be a Member of
such a commttee. But to ask this or
that particular Member of this or that
particular party or section to g0
through the report, that in itself chal-
lenges the very basis of the rights of
every Member of this House who is
equal with every other Member. After
all, party considerations come only
with regard to certain formalities
like channels of communication bet-
ween the party whips, and for decid-
ing how much time particular Mem-
ber of a party must get on the basis
of the strength of that party in this
House, and such other matters. Rut
there are certain basic rights of sll
‘MPs about which surely the Govern-
ment and much more the Chair cannot
say that some Members are more
equal than the other Member!
But I do not want to repeat that
aspect. Now, the whole course iz al.
ready decided and acted upon. Some
Members have already seen the report
under the oath of secrecy.
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Now, Shri Morarji Desat and Shri
Indrajit Gupta had in their own way
made certain submissions to  you.
They have focussed the matter from
two different angles and both have
ably put forward their arguments,
What surprised me however, is this.
After Shri Morarji Desai’s statement,
Shri Raghu Ramaiah, on behalf of the
Prime Minister, although the Prime
Minister was present in the Houue,
gets up and reads out a  prapared
statement saying that Government
want some more time. Now, you might
have seen that after Shri  Indrajit
Gupta got up and made out ap able
case from his angle, to that also the
same Minister gives the same reply!
Now, that means what Shri Morarji
Desai and Shr: Indrajit Gupta said
1s the same thing and that the Gov-
ernment are determined nol to be
open or to be receptive to this roi.t
at all.

Now, they say that they want <ome
time 1 want to ask. Why do they
want some time”? After all some of
us on this side have seen the CBI 1¢-
port. Of course, I am not there But
at least the Government has seen it
from the beginning till today. So. they
know whether there is a prima facie
case or not They have all the facts
In their possession But even from
those facts which are in the posses-
sion of some of the Members on this
side, they have come to a  definite
conclusion, not a tentative conclusion
now A tentative conclusion was on
the basis of an inference before look-
ing into the CBI report, Now, it is a
definite conclusion that from what-
ever reports documents and notings
on the files these few members have
seen, they are convinced beyond doubt
that there exists a prima facie case
for sending the whole matter to a
Parliaqtentary committee,

14 brs.

Now, 8ir, the Government are in
full possession of facts. I want your
guidance on this particular point.
Whv should the Minister of Parlia-
mentary Affairs say that Government
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want more time so that Mr. Gokhale
reads the various documents? He
should have, if at all, made this
offer much earlier that he wanis—
Government want—more time. But
asking for some more time to-day is
in order to merely get the whole
thing cancelled or lapsed, They want
to get this thing lapsed and kulled!

Therefore, I want to ask this ques-
tion—Why does the Government
want more time? Is it for throwing
out the whole thing? Some of my
friends wanted a secret Session— my
friends Shri Bosu, Shri Shamim and
others spoke about it. They all re-
peated the same demand. But 1
want to give a warning, If we have
a secret Session, what will happen?
Sarvashri Madhu Limaye, Atal Bihars
Vajpayee, Shyamnandan Mishra and
other Members have taken an oath
of secrecy. as regards the perusal ot
CBI reports and related documents
They are now saying that they cannot
speak about these papers in sny case
while we are here in open session
because of the oath. Now, if you
have a secret Session, what will hap-
pen? In a secret Session. no strangers
and pressmen will be allowed. Only
the Members will be there and they
will only be sitting and discussing all
these things. AIll these things and
secret matters will be brought in
But because it is a secret Session,
we wan't be able to speak anything
outside and the Government which
has a majority will, in any case,
throw the whole thing out, whether it
18 a secret or an open Session! And,
thus, the main purpose will not be
served. My point is that the purpose
wil] be gerved only if there is a full,
proper Parliamentary probe.

In concluaion, I would invite your
kind attention to my own motion.—
No. 218 printed in the Lok Sabha
Bulletin, Part 1T dated 6th December,
1874¢. This is what 1 said in my
motion, 1 quote:

“That this ¥Mouse retolves that
2 special Parliamentary Committee,
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nominated by the Speaker and
under hig Chairmanship, be consti~
tuted with a view to going through
the CBI Report and deciding whe-
ther the conduct of some of the
Members of the House was in con-
formity with the high standard of
Parliamentary democracy and
decency.”

I am very glad that some of the hon.
Members who gave their motions that
are printed in the Lok Sabha Bulie-
tins and several who have spcken
just now also confirm after going
through the CBI reports ete that
there is a prima facie case for a
Parliamentary probe. So, I am happy
that what some of us inferred and
imagined even without the perusal of
the documents is being fully confirmed
and strengthened.

My point is that this Parliamentary
probe must take place immediately.
1 am glad that after the CBI report's
perusal some esteemed friends have
been n'ore than convinced about the
prima facie case. Therefore, there
should be a probe, and it must be
announced to-day, and lo-day oniy.
Parliament has a right to demand
that There 15, after all, a democratic
policy in our land and. no matter,
who the person is, higher of the high,
if he 1s found guilly of certain
charges of corruption and undignified
behaviour he should be forced to be
removed by a Parliamentary probe.
In a Parliamentary democracy, no
one is indispensable or unremovable.

Please therefore decide to-day, and
do not let it go to another threc or
four days because this wil} then be
thrown out!

MR. SPEAKER: Prof. Guha has

already spoken.

SHR! SAMAR GUHA: 1 want to
draw your attention to one thing.

MR. SPEAKER: [ shall give you
two minuteg only. Your party
Members have already spoken,
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SHRI BHOGENDRA JHA
ger': 1 kept on standing. ..

{Jnina-

MR SPEAKER: I am not denying
you a chance,

SHRI BHOGENDRA JHA 1 can-
not keep quet,

SHRI INDRAJIT GUPTA: He had
been perusing the documents,. .

MR SPEAKER: 1 shall call him
last of all. -

SHRI BHOGENDRA JHA: No I
do not seek time from you I want
that this House should have some
more facta

MR. SPEAKER®' Do not lose your
temper. You will be called

SHRI BHOGENDRA JHA: You
heard everyone,

MR SPEAKER Mr Guha will
you wait a minute?

SHRI SAMAR GUHA: For him I
shall <1t I shall speak after him

MR SPEAKER: I am not going
to allow eveivbody

SHRI SAMAR GUHA You may
carry on

SHR]I BHOGENDRA JHA: Let the
Speaker decide whether I should
speak or Shii Guha I cannot stand
everytime.

SHR] INDRAJIT GUPTA: When
Mr Mody got up to speak Shm Jha
also rose But you said at that time
that after Shri Mody you would
allow him

MR SPEAKER: I tell you I am
dommg 1t this way I allowed the
party leaders to speak first. From
ibe same party some Members came.
I told them that their leaders have
already” spoken. You may have two
mmufes Mr, Guha &nd then Mr.
Bhogendra Jha
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SHRI SAMAR GUHA: Sir, let him.
first speak.

SHRI BHOGENDRA JHA: 8ir, 1
want to know your decigion. If you
do not allow the second Member to
speak from the same party then I
will sit down. (Interruptions)

MR. SPEAKER: You had sat down:
in his favour and he hasg withdrawn
I had called you and you sat down in
his favour. I am not going to call
any other gentleman now. I allow-
ed perusing nominees and the leaders
to speak, In your case you were not
the perusing nominee.

SHRI SAMAR GUHA: 1 had no-
mnated Mr Madhu Limaye. You
have allowed more than one person
from different parties.

MR SPEAKER I request you to
please sit down now. We had enough
of it

SHRI SAMAR GUHA: You have
allowed more than one spokesman
from vne party.

MR SPEAKER' That was done,
Mr. Limaye has spoken.

SHRI SAMAR GUHA: Certainly,
if you do not allow other Member

MR SPEAKER. I am not allowing
any other Member

SHRI SAMAR GUHA: There
should not be more than one from
every party.

MR SPEAKER [ accept that.
Papers to be laid on the Table,

SHRI BHOGENDRA JHA: Sir,
kindly hear me I am not insisting
upon to speak. Shri Indrajit Gupta
hag moved a Motion. Some ather
Motions are alsd before you. Then,
those Members said, that they are
not going to press those Motions.
Shri Indrajit Gupta read out the
Motion and he has spokéh on that.
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MR. SPEAKER: This ig Notice of
a Motion which I received while sit-
ting here.

SHRI BHOGENDEA JHA: Sir,
Members have perused the docu-
ments, Today's discussion begins on
that basis, Having “gone through
the documents, if you think that my
views or suggestions on thase Mo-
tions are necessary, you allow me
Because my name has also heen men-
tioned by certain people, because I
wag in the Committee and you know
how the memorandum was dralted
(Interruptions).

MR. SPEAKER: Not at present
1 clearly said that this is Notice of
a Motion This is Notice of a Motion,
like other Motions. I have not taken
any decision on it yet.

st wrw fagrdt i @ weqw
qERT, X ATAR G W AGH OIS F7
EaramE TAAE qE,
wTy WRT WY J YA ®E
far 21

ot wew fagrt ot =3 feg
tafiT g A e g RaA @ AN
gdr wiew ¥ wor f& A wamw
X & | vw §@ 7R ¢ f¥ f¥aar amn
wrgA § 7 ¥W o1 s A A T

SHRI K, RAGHU RAMAIlAt: Sir,
it is very unfair to pin us down to
any particular time, On behalf of
the Government, I did say that the
memorandum requires a close study
and that it will require some time.
How can 1 say how much time the
Government will take? It is wvery
unfair.

SHR; INDRANIT GUPTA: What
about my Motion? ] have not given
you any memorandum.

3005 L8-12
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SHRI K. RAGHU RAMAIAH: We
have not even had a copy of that.
(Interruptions).

SHR1 BHOGENDRA JHA: Sir,
the Minister has stated that all the
Oppagition leaders had met the Prime
Minister and gave the memorandum.

This is factually wrong. (Interrup-
tions)

SHRI INDRAJIT GUPTA: Sir, we
are all feeling hungry and you are
also feeling hungry and that is why
you are also very angry sometimes,
I would suggest thrat you allow as a
special case, those Ministers who are
waiting to lay the Papers. We do
not mind. Let them lay the Papers
and go away and then this discussion
can continue. You can hear Mr.
Bhogendra Jha and others also.

MR. SPEAKER: I shall not give
any chance to any Member. I have
asked the Minister to reply. He has
already rephed,

SHR] SAMAR GUHA: Sir, on a
point of order A specific resolu-
tion, a specific moiion nas been
brought before the House and it has
been categorically stated here. .
(Interruptions). Where %they have
categorically stated that a Commit‘ec
should be constituted. In reply to
that, the hon Minister has said that
they want time Time may bn eter-
nal Time may be one day, twy days
and so on. It is everybody's hunch
that today may be the last day not
only of this Session but of this Par-
hament. Therefore, this House is
entitled to know when 1s the Guvern-
ment going to give themr ~onsidered
view What 1s the specific time?
Time may be of Nth degree, It does
not mean that Otherwise, thiz Gov-
ernment will carry the whole ble-
migh, the Prime Minister will carry
the whole blemish, of shielding one
corrupt Minigter. The whole people
will think that Yhe Government and
the Prime Minister are carrying the
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[Shri Samar Guha}

whole blemish of shielding one
Minister. ...

MR. SPEAKER: No, no.
it vew fagrdt wreddd
L {cC AP
SHRI BHOGENDRA JHA: On a

point of order—On a point of order—
On a point of order.

LeTd

MR. SPEAKER: This ig not the
way of outing a point of order.

PROF. MADHU DANDAVATE: He
has said ‘point of order’. Let him
formulate his poinf of orger,

SHRI INDRAJIT GUPTA: When
one or more motions have been
formally moved, how do you dispose
of them?

MR. SPEAKER: I told you that
you had brought it at the time I was
sitting in the Chair. I said you had
sent in a motion which would be
treated ag a notice.

*ft vew fagrdt et sreer wE =7,
HIT QAT 2T 4§
SHRI INDRAJIT GUPTA: You do

not join this game of playing for time
like this.

st wew fagrdt moddt © o A
w7t fear 7ay g7 a1y 9491 § fr g
UF Hrhe §OF 3T @FR A, QD
far aigra@a W & . . (sawerwr) | |
& g2 AIgT Q% AET T G |

SHRI BHOGENDRA JHA: On a
point of order.

MR. SPEARER: Please do not
disturb. Shri Vajpayee was called
first. He was already on his point of
order,
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SHRI BHOGENDRA JHA: No,
You are violating your order. See
the record.

PROF. MADHU DANDAVATE:
Let him formulate his point of order,

MR. SPEAKER: He is not in a
position to Tormulate.

SHRI BHOGENDRA JHA: My
point of order is that you as Speaker. .

e W ¢ faeex wRte W,
AN 2T FTRE T TEY og v
WTRHY | WY G F 7T WG

SHRI BHOGENDRA JHA: Agreed.

SHRI INDRAJIT GUPTA: This
should apply to everybody, nost once
in a blue moon and only to us,

SHRI BHOGENDRA JHA: WMy
point of order ig this, You had an-
nounced when Shri Madhu Limave
was speaking that you are gomng to
give me time not in the capacity of
the second member of the party but
as a person who has perused the
documents. Today the discussion has
arisen on that basis.

The second point of order 1s that
while the Minister was making his
statement, he had included all the
Opposition parties....

SHRI K. RAGHU RAMAJAH: No,
no. The correct version ig this, I
sald ‘leaderg of some of the Opposi-
tion parties’. I did not say ‘all’.

SHRI BHOGENDRA JHA: Any-
way. Either you abide by your crder
or you say you have committed a
mistake in announcing that you
would give me time,

MR, SPEAKER: It it satisfles
your vanity, I will admit that I com-
mitted a mistake. I am sorry. (In-
trruptions).
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SHRI BHOGENDRA JHA: I will
get a more reasonable chance outside
v« (Interruptions). What 1s <your
ruling on that. Unless you allow me,
I will not speak.

WoTw wEET ¢ W W™ Y §E
¥ waeet Ot f s & =g T aerefy g€
tarzmah wgm fr gl g 1 ¥ Qarad
g fr fae § oo QY ol g feg o)

SHR] BHOGENDRA JHA: Sir, to-
day being the last day of the session
—TI do not hope that this is the last
day of Parliament or Parliamentary
democracy; even though the forces
are there, they are not strong cnough
to destroy parhamentary democracy. .

SHRI ATAL BIHARI VAJIPAYEE:
Obviously he is referring to the rul-
ing party,

SHRI BHOGENDRA JHA: The
issue has been precipated according
to me, Even before the perusal of
the documents, our stand was there
should be a probe by a parliamentary
committee. At that stage, many mem-
bers of the ruling party wcere also
of that view. That is my assessment
of the situation. Having perused
most of the documents—the report,
the case diary. seizure list etc,,
many of us could not give adequate
time to that, Yesterday ] =ould not
give time to the House; dav before
yesterday also I would not give time
to the house. After spending 10
hours each day, still 1 have not com-
pleted it. I do not think anyone else
has been able to complete the perusal.
They have decided that the study of
the documents should continue to-
morrow, day after tomorrow and
perhaps even beyond that, In such a
situation, Mr. Indrajit Gupta suggest-
ed and I also suggested that there
should be a probe by a Parliamentary
committee. So, from the beginning
we have been demanding that there
should be a parliamentary probe. I
would still say that it would have
been much better for democracy, for

Licence case

this Parliament, for the ruling party
and for the entire Council of Minis-
ter without exception, if this had
been allowed. I do not support the
suggestion for a secret session. On
the basis of the evidence collected.
the CBI have given us abundant
material after perusing which one can
be in a position to come to a conclu-
sion on a particular point. In such a
situation, let the Government announ-
ce their decision now. Even if there
is a secret session, there would be
suspicion lingering in the ininds of
the general public. So, I am not for
a secret session. I think there should
be a parliamentary committee, Even
if it is a full parliamentary debate,
neither Parliament pnor Government
will lose anything, because the facts
have come out in the charge-sheet
and nothing new will come out which
will harm the country or the demo-
cratic system or the Minister. So, !
suggest that let the perusal of the
documents be comvleted and then lot
those members come to some unani-
mous conclusions.

In such a situation, this being the
last day of the session, let the Gov-
ernment announce their decizion as
to what steps they are going to take.

SHRI S. M. BANERJEE (Kanpur):
Sir, I rise on a point of order.

MR. SPEAKER: There is no pomnt
of order.

oft vEw fagrdt areda © weae AR
T T T AT AR qF: FIA G
T Y T AT AT AT I - TE AV
HHTT FRAT FRET A BT TGO FT
T Y T FIH T ARG AT VAR
g% ¥ fad ag wfgdww Far faar qa o
Tq & R ¥ 5 o 8 fear ant
F dr%z Jam HL AT T $—of) Wi Ay
FIIW ] TANTE, AT T IT W E
T7e & wgwa § fr e dedw w R
AW &7 4T WX X 1 afk v dad
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{8 srew fargrdt aradant]

FAEY AMT AWwT F@ A W W
famr #T 3 ¥ oxdf Wiy Wew iy
qq FUFT §——q& ST T A *7
*qTe fewang |

SHRI DINEN BHATTACHARYYA-
After so much of discussion lasting
so many days over this maiter, if
nothing happens, what wiil be the
impression in the country about
Parliament? So, 1t is our firm opinion
that the Government should imme-
diately fix some time, appownt that
committee and decide the tcims of
reference of that committee,

SHRI INDRAJIT GUPTA: 1 can
appreciate the hon, Minister for
Parliamentary Affairs bemng in a
difficulty because he Rag Jot only
that brief which he got in the morn-
ing. He s sticking to that He 15
not in a position to say anything
which is outside his brief 1 would
say in all seriousness that we are
prepared to accommodate him. Let
the laying of papers go on; in the
mean while, let him have further
consultation, and let him come back
and announcg the decision of the
Government Because, there are mo-
tions moved which cannot be dis-
posed of this wav, in a cavaler
fashion, passing on to the next busi-
ness. We will not allow that.

SHRI S M. BANERJEE: 1 nse on
a point of order, Sir. My pont of
order 1s this. I want a ruling fiom
you on two points. My first point
1s that the notice of a motion has
been given. Fortunately or unfor-
tunately, the notice has been read
out 1n the House. It hag gone in the
proceedings. Today is the last day
of the session, I want to know
whether you have accepfed it and, if
you have accepted, when it is coming,
whether it is coming in the mnext
session.. .,

case

MR, SPEAKERR: 1t §5 a No-Day-

Yet-Named motion.

SHR! 5. M. BANERJEE:  Under
rule 184, it has been moved, Wheather
it is under rule 184 or 188, I do not
Kfow. But it is a motion. I am &
Member of the House and I am en-
titled to know what is going to be
the fate of the motion. If vou have
accepted the motion, what is the
reaction of the Government thereto®

My apprehension is that *he people
are marking time and, today, the
session will adjourn and everybody
will go away, including myself 1
want to know the fate of the motion,
Let the Government come forward
and openly discuss 1t Let the motion
be discussed. Let them reject it.
You give your ruling.

MR SPEAKER: Please -it down

As T have ten times told earlier,
it 15 the notice of & motion It 1s
like any other motion It 1s a No-Day-
Yet-Named motion, ,

SHE] K RAGHU RAMAIJAH- Si.
1 really thought that the Owoposition
would appreciate the spirit in winch
I madeé the statement Yesterday, it
was about 8 PM or so when a me-
morandliin was given, when a sugges-
tion was mgde about the parhiamen-
tary committee, etc. Again, this
morning, some other suggestions ave
made Do you expect the Govern-
ment to immediately react, all at
once, withih a minute? The memo-
randum which contains so many
points has to be examined. The Law
Minister is doing it. It is unfair to
expect that the Government must
react immediately. I ‘do not accept
this suggestion,

ot wew fagrCt wrwadt : weag
TR, T 1 Aau 3g § v wTee
A A fmm aR s S @3

MR. SPAKER: Whatever you take
it.
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SHRI ATAL BIHARI VAJPAYEE:
We mia a’walk~out in protest.

ooy fomd  : wenw g,
2w wR™T FIWE

WOTW WEWT ST AT

Shri Atal Bihari Vajpayee and
some other hon. Members thea left
the House.

14.33 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ALL INDIA
Services AcT, 1951

THE MINISTER OF STATE IN
THE MIN'STRY OF HOME AFF-
AIRS, DEPARTMENT OF PERSON-
NEL. AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): 1 beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (2) of sec-
tion 3 of the All India Services Act,
1951: —

(i) The Indian Administrative
Service (Fixation of Cadre
Strength) Twenty-fourth Am-
endment Regulations, 1974,
published in Notificatinn No.
G.S.R. 1299 in Gazette of India
dated the 7th Deceraber, 1974.

(i) The Indian Adminstrative
Service (Pay) Twenty-third
Amendment Rules, 1971, pub-
lished in Notification No.
GS.R. 1300 in Gazeite ot
India dated the 7th Decem-
ber, 1874, [Placed in Library.
See No. LT-8827/74].

AGEAHAYANA 29, 1896 (SAKA)
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Auprt REPORT oF WORKING oF CocHiN
RerFINeERIES L1p., 1973 AND NoOTIFICA-
TION UNDER Customs AcT, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!
PRANAB KUMAR MUKHERJEE): 1
beg to lay on the Table:—

1. A copy of the Report (Hindi
and English versions) of the
Comptroller and Auditor Ge-
neral of India for the year
1973—Union Zovernment
(Commercial) —Part Ve
Appraisal of the Working of
the Cochin Refineries Limit-
ed, under article 151(1) of the
Constitution. [Placed in Li-
brary. See No. LT-8328/74].

2. A copy of Notification No.
G.S.R. 691(E), (Hindi and
English versions) published .n
Gazette of India dated tne
17th December, 1974, under
section 159 of the Custom-
Act, 1962, together with an
explanatory memorandum.
[Placed wn Library. Sec No.
LT-8829/74}.

CORRECTION OF ANSWER To USQ No
4569, paTep 16TH DECEMBER, 1974 re.
FinpiNG oF U.P. Lanp RerForMs Com-
MITTEE, GUJARAT AGRICULTURAL Pro-
DUCE MARKETs (AMNDT.) Ruwrrs, 1974
AND NOTIFICATIONS UNDER GUJARAT
PancHAYAT AcTt, 1961

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): On behalf of Shri Anna-
<rheb P, Shinde, I ay on the Table -

1. A statement correciing the ie-
ply given on the 16th Decem-
ber, 1974 to Unstarred Ques-
tion No. 4569 by Shri Madhu
Dandavate regarding ¥inding
of U.P. Land Reforms Com-

mittee on Violation of Land



